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OA No.2668/1997

^  c;^ -- S P Biswas, Member (A)Hon'ble Shri S.P.

1. Dalbir SiriQl^

2. >Rajinder SiriQh.

A,

^l'r/rville.ae Kalanaar Ward No. 5
Teh. M-

•  (By Advocate Shrl B.S. Nain)
versus'

General New Delhi
Northern Railway,

2. The C^^^^^gJxiay?^NerDelhi • •
Northern Railway, ,

Applisa.a ts

Respondents

order Coral)

^ , T,, The applicants Pas approachedLearned couns the three ■ applicants
,,LS Trlhonal tor lend Periods.

^  , ,e to Which aothorlty had Issued worhrn.
The,. -ore so. the clai™ forcertificates o experience

regularlsation has to be sup oA is silent
a  ooheme for regularlsation. The ^

1  could not come up clearly with
.his Learned counsel could noon this. nAy-csnts herein. At

,  • y, ri^:itails of the applicants

"""'e'tle Tfls seen that they Cexcludln, applicantthe same time ^ thP claim of the
.yh iqga. Therefore, the ciaiu.

No. 2) had worke up /i^fter having
.  1 and 3 is hit by limitation. Afterapplicants 1 and ^aitate to
a  ellent for seven years they cannot agitateremained si of

take them back Into service and
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casual labour. The learned counsel for the applicants

was not only unable to provide reliable documents in

favour of his claim but alsocould not come out with the

legalbasis for the reliefs claimed for.

2. Under these circumstances, the Tribunal has no

alternative except to reject the application on merits

at the admission stage. Ordered accordingly.

(S.P. KiswasY"
Member(A)


